m THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABAD

0.h.No, 330/97 Date of Oxder 3 6,1,99

BETWEEN 3
K.C.Ramesh _ .» & pplicant.
AND

1. Union of India, rep, by its
Secretary to Govt, of India,
Ministry of Health & Family
Welfare (Dept., of Family Welfare)
Wirmen Bhavan, Hew Delhni,

2. The Director, Dept, of Personnel &
Public Gfievances and Pensions, Ministry
of Personnel, Public Grievances and
Pensions, Govt, of Indis,

Nevw Delhi,

3., The Director General of Health
Services, Nirman Bhavan,
Mevw Delhi,

4, The Regional Director (Health &
Family Welfare), Govt. of India,
(Regional Cffice for Health &
Family Welfare), 3ré Floor, B Block,
Kendriya Sadan, Sultan Bazar,

€

- Hyderabad, .« Respondents,
L —' — 1
Counsel for the Applicant ee I H .Ramalwbhana&ao
Counsel for the Respondents ee Mr,vV.Vinod Rundf
COLAM 2

HOR 'BLE SilEI RJAANGARAJAY 3 MEIMBER (AQIN.)

HOW 'BLE SHRI B.S5, JAL PARAMESHWAR : MEMBER (JUDL,)
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X As per Hon'ble Shri R.,Rangarajan, Member (Admn.) X

Mr,Shiva for Mr, N.,Rama Mohana Rao, learned counsel
for the applicant and I[r.V.Vinod Kumar, lezrned sténding
counsel for the respordents,

working asg
24 - The applicant is/a Driver under R-4, The applicant

submits that in terms of the Govermment of Indis office l
i

memorandun No.22036/1/92/Estt (o), Gated 30.11.53 (A-4) |

a promotion scheme for staff car drivers with graded structurg

of pay was issued. As per that office memorandum there are
3 grades of staff car drivers were introduced; namely staff
car driver in the scale of pay of £,950-1500 ordinary grade,
R34 1200~1800 staff car driver Gr-II, ks,1320-2040 staff car

ddiver Gr-1I, L3 grade%ain the proportion of 55:25320, Furthey

as per the office memorandum the staff car drivers who héd

putin 15 years of service will be promoted to Gr-I subject

'x
po
to other conditions such as pessdno of seniority and passing

of trade test, If there are no vadancies even if the#y aﬁe'Lnﬁb'
put in 15 yearS of service they will not be promoted as GreI
put they will be promoted as Gr-I1I, Far promotion to Gr-II

9 years service is stipulated,

3.
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3. The applicant submits that he had putin tod€al of 23
vears service under R-4 as driver in the lower scale, Hencer
he is entitled for promotion to the post of Briver Gr-I1I in
the scale of pay of ,1320-2040, The applicant submitted &
representation for promoting him to the post of Gr-1 stalf

car driver dated 27.4.95, That representation was disposed ©

U ——— 1

by the impugned order No.,A,12033/4/95-FD Cell dated 7/13,3.9
(A~6) on the ground that there was anly one post of Driver
in the organisation and hence the reqguest of the applicant

cannot be acceeded to,

4, This 0A is filed for setting aside the impugned oxder
dated 7/13.3.96 and for a conseqguential direction to the
respondent® ., to promote the applicant to Gr-I staff car
driver as he fulfills the condition of 15 years laid down

in the memorandum dated 30,11.93,

5. A reply has been filed in tnis OA, The reply is very

inadequate, From the reply it appears that the respondents

Ao
axe not readé the full test of the memorandum dated 30,11,63.,

In parez-2,2 of that memorandum some directions were given by
the respondents for combining ©f different cadres and operating
it on @ nodal basis if the cadre is too small for purpose of l
creation of the ﬁigher post, The impugned reply given by ‘thef
resporndents does not state whether the respondents had
considered the directions given in para-2,2 referred to %
above, If the respondents have not considered that then 1l

W |
the reply given is to be held as a reply without consideringt
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/.I'@no'«??r (Judl,) Merber (Admn, )

+the full text of the memorardum, Hence a direction has to be

given to the respondents to consider the case of the applicant

in accordance with para-2.2 of thet memorandum and inform
the applicant suitably expeditiously in any case within 3 mont

from the date of receipt of a copy of the judgement.

6, In the result, the following direction is given :-
The iméugnad reply of the respondents dated 7/13,3.96
is set asidé, The respondents are directed to consider the
case of the applicant in accordance with para-2,2 of the
memorandum dated 30,11,93 and issue an eleborate suitable
reply considering all phe points expeditiously but in any
case within a period of 3 months from the date of receipt

of a copy of this order,

T e The OA is ordered accordingly, No costs,

fro— |

{ R.,RANGARATAN )

{ B.S PARANMESHWAR )

G2

Dated : 6th January, 1999

(Dictated in Open Court) .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDERABI&

‘MA. No.400 af 1999
-in
0A, N0.330 of 1992
Betwean : ) Dated:3.6.99

1. Tha Secretary,
Mine of Health & Family
Welfara, Nirman Bhavan,
New Delhi.

2. The Director, Dept. of Personnel
& Public Grievances & Pmansions,
Min. of Personnel, Public Grisvances
and Pensions, New Delhi.

3, The Director Gensral af Haalth‘Seruices,
Nirman Bhavan, New Dslhi.

4. The Semior Regional Director (Health
% Family Welfare), Sultan Sazar, Hyderabad.ss Applicants

And
Ke+Co.Ramash . .. Respondent

Mr.U;Uinod Kumar

LAl

Counssl for the Applicants

Nr.N:Rama Mohan Rao

-

Counsel for the Respondent i

CORAM:

f
THE HON'BLE MR,R.RANGARAJAN : MEMBER (A)

THE HONIBLE MR.B.S.JAI PARAMESWAR : MEMBER (1)
% ¥ *

" THE TRIBUNAL MADE THE FOLLOWING BRDER:

Heard Mr.Vinod Kumar Por tha applicant and Mr.Shibe for
Mr.Ram Mohan Rao far -the respondent. |

Time Bxtended upto 1.7.99. WNo further axtension of time
will be granted. ' | .

MmA, disposed aff.
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